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(2) Details of PAN and status of filing of Incomeé tax return :
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(3) The following case{s) is/ are pending against me in which cognizance has been taken by the court:-

5L | Offence Description
Mo. RS I
{a) The details of cases where the courl has taken

cognizance, Sections of the Act and description

of the offence for which copnizance taken :
{b) | Name of the coun, Case Mo, and Date of order

taking cognizance : S, W I
{¢) | Details of Appeal (s) / Application(s) for revision

(if any) filed against the above order(s)
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139 Thai | give heietn below the details of o @ ussets (movable and iamovable et ) of mysel,

mw spouse and all dependents:
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1. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of
MName of B

ifTnvesiment, the details including Serial Number. Amount, Date of Deposit, the Scheme,
Institution and Branch are to be given

1. Walue of Bonds/Share/Debentires us per the current market value in Stock Exchange in respect ot lisied
companics and as per books in case of non- listed companies should be piven.

# . Dependent’, here means o person, substantially dependent on the income of the candidate,

5. Details including amount is (o be given separately in respect of each investment)
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[ebentures/shares and units in
companies/Mutual Funds and
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&, Iretails of Immovable assets:
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No

1. V‘

. Propenties in joint ownership indicating the cxtent of joint ownership vill also have to be indicat o
2 . Each land or building or apartmen! should be mentioned separately in this format.)
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Location(s)
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Area {wm in
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Whether inherited property
{ Yes or NO)

Bharaogr _

Date of purchase in case of self

acquired property

Cost of Land (in case of

purchase}at the time of
| purchase
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Whether inherited property
(Yes or MO)

Daie of purchase in case of self
acquired property

purchase) at the time of

Any Investment on the land by
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""Hlmﬂmﬂ market

value
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"W “iher inheriied property
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1y s of purchase in case of seir
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© i ol property (in case of
Pt rchase) at the time of
Pt "chase

Any Investment on the
priperty by way of
| development, construction etc,

Ajpproximate Current market
value
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- Survey numben(s)

Adea (Total measurement in
aq )

Built up Area [Total
measurement in sq. f.)

Whether inherited property
Yez or NO)

Date of purchase in case of salf
sequired property

Cost of property (in case of
purchase) at the lime of
| purchase

Any Investment on the Jand by
way of development,
construction elc.

Approximate Current market
vl ue

Others (such as interest in
property)

Total of Current Market

Value of (i) to (v) above

{6) 1 give herein below the

details of liabilities/ dues to public financial institutions and government :-

(Note: Please give separate details of name of Bank + Institution, entity or individual and smount for each item)

Self

Spouse(s)

Loan ﬂrFiH tn Baok/Financial

-Han'l:-e of Bank or FI :
Amount outstinding
Mamre of loan

Dependent-1

Dependent-2

Dependent-3 |

9.39,863300 —

Loan or ducs to any
individuals! Entity other than
mentioned in (i) above,
Mame(s)  © -

Amount,

Mature of lofn




Ay other liability

(>rand total of linbilities
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I, I8 £9%=00

Dues to departments dealing
with government transport
(including aircrafts and
helicopters)

Income Tax Dues

Wealth Tax Dues
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Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govi. dues
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{(Name of the School /Callege/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

2. | Full postal address

state

3. | Number and Name of the constituency and

3.| Name of the Political party which set up the
candidate {otherwisc write *Independent')
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4. | {a) Number of cases in which conviction order
passed (other than those referred 10 in Form 26)
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1 {e) Dependenis

L 6. _____ Details of Assets and Liabilities in ru —
: Description _l3ell Spouse |él¢pii;_mt-l Dependent-ll | Dependeni-11l |
- Mmm rB T
Asset (Total vatue)  |159.0°0 -9
| B | limmovable
Asset

(i} | Purchase Price and ]

Development Cosi of

{El""utal V ; !
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. 'ﬁu Approximate Current

Market Price of

Asset (Towl Value)
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{i) Government ]
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8. | Highest educationsl qualification:

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School /College/ University and the year in which the course was completed.)

VERIFICATION

|, the deponent, above named, do hereby verify and declare that the contents of this affidavil are true and correct 1o the

mnfn:ﬂ knowledge and belicf, no pan of it is false and nothing material has been concealed there from. | further
are H

f!}ﬂmi!mui;ufuqnﬁ:ﬁnnwpwdingmnpinﬂmm}wmIlmmmtimudin items 3 and 4 above;

thi L miy spouse, or my-dependents do not have sny asset or liability, other than those mentioned in items 5 and &
ubove,

Writ_‘m-d.z,.._.i??.ﬁ_.uj;.ﬁm. T T 1otk P s 1 ST " | R,

e —

DEPONENT




	1-Optimized
	2-Optimized
	3-Optimized
	4-Optimized
	5-Optimized
	6-Optimized

